MC No. 82 of 2014
BEFORE
THE HON’'BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE SR SEN

05.11.2014

Learned senior counsel for the Union of India prays
for and is granted ten days’ time to file reply to show cause
in the application for condonation of delay.

List on 18.11.2014.

JUDGE CHIEF JUSTICE
(ACTING)

dev



MC No. 90 of 2014
IN WA No. of

BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE SR SEN

05.11.2014

It is submitted at the outset that Mr Sibasish Sen
who is the brother of one of us (Hon’ble Mr Justice SR Sen)
is the counsel in this matter. We are only three and the
impugned judgment has been passed by Hon’ble Mr
Justice TNK Singh. Therefore, liberty is prayed for
instituting appropriate proceedings before Hon’ble the
Supreme Court. In view of the aforesaid position, the
parties may avail of the alternative/other remedies as
available under the law.

The writ appeal is thus returned with the liberty as

above.

JUDGE CHIEF JUSTICE
(ACTING)

dev



MC No. 91 of 2014
IN WA No. of

BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE SR SEN

05.11.2014

It is submitted at the outset that Mr Sibasish Sen
who is the brother of one of us (Hon’ble Mr Justice SR Sen)
is the counsel in this matter. We are only three and the
impugned judgment has been passed by Hon’ble Mr
Justice TNK Singh. Therefore, liberty is prayed for
instituting appropriate proceedings before Hon’ble the
Supreme Court. In view of the aforesaid position, the
parties may avail of the alternative/other remedies as
available under the law.

The writ appeal is thus returned with the liberty as

above.

JUDGE CHIEF JUSTICE
(ACTING)

dev



MC No. 92 of 2014
IN WA No. of

BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE SR SEN

05.11.2014

It is submitted at the outset that Mr Sibasish Sen
who is the brother of one of us (Hon’ble Mr Justice SR Sen)
is the counsel in this matter. We are only three and the
impugned judgment has been passed by Hon’ble Mr
Justice TNK Singh. Therefore, liberty is prayed for
instituting appropriate proceedings before Hon’ble the
Supreme Court. In view of the aforesaid position, the
parties may avail of the alternative/other remedies as
available under the law.

The writ appeal is thus returned with the liberty as

above.

JUDGE CHIEF JUSTICE
(ACTING)

dev



MC No. 93 of 2014
IN WA No. of

BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE SR SEN

05.11.2014

It is submitted at the outset that Mr Sibasish Sen
who is the brother of one of us (Hon’ble Mr Justice SR Sen)
is the counsel in this matter. We are only three and the
impugned judgment has been passed by Hon’ble Mr
Justice TNK Singh. Therefore, liberty is prayed for
instituting appropriate proceedings before Hon’ble the
Supreme Court. In view of the aforesaid position, the
parties may avail of the alternative/other remedies as
available under the law.

The writ appeal is thus returned with the liberty as

above.

JUDGE CHIEF JUSTICE
(ACTING)

dev



MC No. 94 of 2014
IN WA No. of

BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE SR SEN

05.11.2014

It is submitted at the outset that Mr Sibasish Sen
who is the brother of one of us (Hon’ble Mr Justice SR Sen)
is the counsel in this matter. We are only three and the
impugned judgment has been passed by Hon’ble Mr
Justice TNK Singh. Therefore, liberty is prayed for
instituting appropriate proceedings before Hon’ble the
Supreme Court. In view of the aforesaid position, the
parties may avail of the alternative/other remedies as
available under the law.

The writ appeal is thus returned with the liberty as

above.

JUDGE CHIEF JUSTICE
(ACTING)

dev



MC No. 95 of 2014
IN WA No. of

BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE SR SEN

05.11.2014

It is submitted at the outset that Mr Sibasish Sen
who is the brother of one of us (Hon’ble Mr Justice SR Sen)
is the counsel in this matter. We are only three and the
impugned judgment has been passed by Hon’ble Mr
Justice TNK Singh. Therefore, liberty is prayed for
instituting appropriate proceedings before Hon’ble the
Supreme Court. In view of the aforesaid position, the
parties may avail of the alternative/other remedies as
available under the law.

The writ appeal is thus returned with the liberty as

above.

JUDGE CHIEF JUSTICE
(ACTING)

dev



WA No. 40 of 2014
IN WP(C)No. 341 of 2013

BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE SR SEN

05.11.2014

We have learned counsel for parties and perused the
pleadings of writ appeal.

Admittedly, both parties have not cleared the
National Eligibility Test (for short the NET) in Garo
language on the date of examination, and there was no
relaxation available in that respect on record. However, it
is said to have come subsequently during the course of
examination. In that view of the matter, we may refer to a
well settled proposition of law, that if a thing is to be done
in a particular manner, it has to be done in that manner or
not at all as propounded by the Privy council, which has
been reiterated in several judgments till date. Thus,
learned senior counsel prays for and is granted

adjournment till 18.11.2014 to answer the proposition.

JUDGE CHIEF JUSTICE
(ACTING)

dev



WA No. 66 of 2014
IN WP(C)No. 56 of 2013

BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE SR SEN

05.11.2014

After hearing Mr SC Shyam, learned senior counsel
for the Union of India, this writ appeal is admitted with a
direction to list the same on the next date upon receipt of
instructions from the Union of India.

List on 12.11.2014.

JUDGE CHIEF JUSTICE
(ACTING)

dev



WA No. 67 of 2014
IN WP(C)No. 218 of 2013

BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE SR SEN

05.11.2014

After hearing Mr SC Shyam, learned senior counsel
for the Union of India, this writ appeal is admitted with
direction to list the same on the next date upon receipt of
instructions from the Union of India.

List on 12.11.2014.

JUDGE CHIEF JUSTICE
(ACTING)

dev



WA No. 69 of 2014
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE SR SEN

05.11.2014

A request is made by learned counsel for respondent
that the learned counsel engaged to argue the matter is
from Guwahati and is not available today. However,
learned counsel for the Union of India-appellants states
that the contempt matter filed by respondents is listed on
Monday (10.11.2014). Thus, we list this writ appeal on
10.11.2014 as Item No. 1.

JUDGE CHIEF JUSTICE
(ACTING)

dev



WP(C)No. 149 of 2014
BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE SR SEN

05.11.2014

Learned counsel for petitioner states that counsel
engaged to argue the matter is in personal difficulty today

List on 12.11.2014.

JUDGE CHIEF JUSTICE
(ACTING)

dev



